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CALCUTTA BENCH

2 76097

DA 684 of 1997. ﬁ_ © Date of order @ 02-7-97,

Present § Hon'ble Mr.Justice A.K.Chgtterjee, Vice-~Chzirman

b

Han'ble Mr.M.S.Mukheriee, Administfative "ember
- . (I ° —

SONA SETT

VS
UNION OF INDIA & ORS,

the slicant ¢ Mr, P.K Munshi.counsel.

For the respandents: Ms,K, Banerjee.counsel(OfficiaR

Mr.P.Chatterjee,counsel(P vt. )
with Mr.K.C, Saha, counsel.-
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Ld.counsel for all the parties are present.

f[t is brought to our F notice that a typographical error
has occui'ed ga the last line of paragraph 2 in our Order 4t,.18,6.
1997 which reads the word "pet:.tioner“ in place of "private
respondent"”. The weard "petitz.oner” has been typed mgdvertance.
This may be corrected accordingly by the Reglstey.

Private Respondenms filed a Misc.Appli.Cation,seeking
variation/modification ’Lfor some further order, which may be
1listed Xmx Rexxiwg along with the OA for admission hearing
on 6,8.97. The petitioner shall file repby to the Misc,Applica-
tion(filed unlisted this dayy by the private respondents) and botl
the respondents file their reply to the OA at least a week
before the next datg fixed, Leave is granted to the pe-titioner to

file rejoinder in the meantimd,
Plain Copy to the ld.counsel present,

(M S.,Mukherjee) | (a.K.Chatterjee)

Member (&) Vice-Chairman.

&




